IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERARBAD.

O.ANO, 7SR ef 1995,

Between Dated: 5,9.,1955,

: <, C u[aﬂm%..
Smt S)‘,ya drs ﬂm” tes Applicant

And

1. Flag Officer, Cemmanding im Chief, Eastern Navel Cemmand,
Naval Base, Visakhapetmam,

2. Admiral Superimtendent, Naval Deckyard, Visakhepatmam,

Respendents

L N ]

Sri, S.Kirhere

Ceunzel fer the Applicant

Ceunsal fer the Respendents : Sri. K.Bhaskara Rae, Addl, CGSC.

CORAM:

Hen'ble Mr, R.Rangarajan, Administrative Member

Contdzqqu/-‘



A _753/95, Dt. of Drder :5=3=-95,

(Order passed by Hon'ble Shri R.Rangarajan, Member (A) ).

The applicant in this 0.A is the wife of late
Demudu, who uworked as unsgkilled labour with token Na.aéza under
the second respondent for & pariod of over ia ysars, He died
while in service. It is stated that he died while in service
on 19-6-90 leaving behind his wife, the applicant and two daughters,
who were mingrs at that time.-‘Tha tarminal benefits d;e to the
decaasad employse was granted to her when aha‘applied for the

same ,
2 In order to maintain her sslf and her children, she made

a representetion to the Respondent No,2 for employment assistancs

an compassionate grounds, It is stated by her that she filed
several repressntations from time to time i.e. dt.10-9-90, 18-10-32,
2+1=93 and 22-1=94, It is further stated by her that on the

L

NE
basis of the above representations, shaLpna-baen called £ow» by

r;.%‘-’m"
the Respondent No.2 gn)letter No.PES/3800/6421 dt 21-5-90 for

production ¥or certain documantsa.

3. After calling for certain documents as per Annaxure

A-1, she was employed as a Daily Wages Narrickarated laboux.
She alleges that she should have been given a permansnt Class-IV
appointment as a compassionate appointment instead of giving haf

Casual Labourer Service. It is alsn stated that she has not

8. o
received any ia~1e@aed~$e-bhr rspraaentat;on%§ Aggrzevad



- 3 -

by the action of the Respondents in nae:pmouiding her a suitable
job on compassionate grounds in Class~IU, she has filed this
application pray;ng for a direction to the Respondents to provide
a suitable Clasgs-IV post considering her quallfications and
eligibility on compassiorete grounds and regularise her services

as per rules,

™

MML’E-*
4, - Though no reprasentatzoquubmxttad by h-rgpnclossd as
Qﬂmg{nuﬂmiAL
annexures to this O.A., it is apmupsabe that she should have

épprnachad the highar authorities, in view of the fact that she

was asked to produce cartain documents as per letter at Annexurs
A=1, UWhether her husband was in tﬁa service of Naval Dockyard or
not may not be under dispute beceuse ;ha has beengiven the final
settlement dues due to her husband:.as per Annexure A-II. As
Respaondent No.2 has not replisd her énything on‘é/raquast for
compassionate groumnd appointment, it islfaif and just to direct
the Re ondents to giva her a suitable reply considering her case

VN O-Cf«vﬂaﬁn—fe L ¢

é\ within a raasonabla period.

Se In the result, the Pollowing direction is given :-

(1)Respondant No.2 should reply the applicant

in regard to granting 2$/appn1ntmant on compa-
saionate grounds, if she is eligible for the same,
‘within a period of three months from t he date

of receipt of a copy of this order.

Ge It is needless to say that in case she is aggriesved by

LR 4.

"




raeply to be given by the ﬂaépondentrNo.z. she will be at

@

p ek .

€A

liberty to approach this Tribumal by filing D.A,, if she is

so advised,

Te

The Original Application is ordered accordingly.

at the admission stage itself. No order as to costas.

avl/

Cepy tess

~ (R.RANGARA JAN) ,
Member (A) : 1»‘

T
ety

Dated: Sth September, 1995,
Dictated in Open Court,

Pl -y
f%nﬁgﬁ{ﬁﬁ —
peputy Registrar(Judl,)

1. Flag Officer, Cemmanding in.Chief, Eastern Navil Cemmand, Naval
Ras~, Visakhapatnam,

2.. Admiral Superintendent, Naval bockyard, Visakhapatnam,

3, One cepy te Sri. S.Kishere, advecate, CAT, Hyd,

4, One cepy te Sri. K.Bhaskara Rae, Addl. CGSC, CAT, Hyde.

5, One cepy te Library, CAT, Hyd.

6, One spare CopY.

Rsm/-
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IN THE CENTRAL ZDMINISTRATIVE TRIZINIAL

MYDERABZD REMCH AT HYLTRABAD. -

HON'RLE MR, A*BT—GGQZ;I, ADMINISTRA~

TIVE MEMBER.

ARTER/JUDGEMENT 3

DATED : S].Q% . 1995.

M B AR A/ OTE RO

bt £

AD%i:TE AND INTERIM DIRECTIONS IS

ALLOWED. ' :
. —~DTSPOSED OF WITH DIRECTIONS.

. DISMISSED.
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ED. -
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